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LEGISLATIVE

DEFARTMENT.

We, the undersigned. Membere of the Select
Committee to which the Bill to previde for tle
fostcring ard development of the stee! indusiry
in British India was referred, bave concidered the
Bill snd have now the honour to submit this onr
Report, with the Bill as amended by us anzexed
taereto.

9. Before discussing the details of the Bill we
procecded in the first place to a discussion of the
desirability of applyving to the steel industry
certain general principles, without prejudice to
the question of the admissibility of those principles
in view of the scope of the present Bill.

3. The first subjccts discussed were the questions
of rpctionalization. option to purchase, prolit-
sharing and control. by the Government and
Luyislature, and it was decided, by a majiority
in «ach case, that none of these principles should
be introduced into the Bill.

4.-Another such question which we considered
was the desirability of making some provision to
the effect that the right of any company or firm
to enjoy the benefit of the protection conferred
by the Bill should be conditional upon the recog-
nition by the company or firm of associations of
their employees and upor its agreement to submit
all labour disputes to arbitration. 3t was decided
by a majority that some such provision should,
if possible, be inserted in the Bill. But, on
a ruling being given that a definite amendm=nt
on these lines would be ountside the. scope of the,
present Bill, a mejcrity of the non-official mem-
bers of our Committee desired an expression
of their opinion that the acceptance of the
principle of protection renders even more urgert
than Lefore the necessity for legislation in regard
to trades unions and trade difputes, which e ere
given to -understand is at present ergeging the
attentior of Governmenrt.

5. We also discussed, again without prejudice to
its admissibility in connection with the Fresent
Bill, . the .question of advisability of restricting
the benefits of the protection which the Bill is
designed to afford to companies or firms having a
certai2 minimum proportion of Indian capital 2nd
8 defnite Irdian element in their management.
The majority of us are not prepared in this Bill
to recommend the insertion of any dei’nite pro-
visions in this regard. The majority, however,
of the non-official members of our Committee
in~line to the opinion that the possibility should
be scriously considered at an early date of secur-
ing ior Indian eapitnl a substantial share in
industrics benefiting by State assistance.

6. On the relative adventages of attai;;ing the
end in view solely by a svstem of bounties inctead
of by the combined system of duties and bounties
contained in the Bill, & nsjority of us are of
opinion that the former courss is impracticable
if only by reason of the additional revenue from
-other sources which it would be necessary to reise
1n ordcr to carry it out and that, even if practicable,
it would not for many reasons be s0 satisfactory in
operation as®the latter.

7. We further considered the question of the
duration which should be given to the provisions of
1l:: Bill. and the majority of us are of opinina
that 101« desirable to state somewhat more clearly
i the Biil that. although the att:aal rates
recomnmended in the case of duties and bounties
respeetively shovld only subsist for three years.
there is no intention of abandoning at the end of
thzt perind the policy of discrimineting protee-
tica itself. We have ace~rdingly amplified
the preamble. omitted the extent clause
in elnuse 1 of the Bill, added to elause 2 an
additionz] sub-clause providing that the protective
dutizs specified in Part VII of Schedule II chall
rcinain in force for three vears only, and Inserted
rfter clause 4 of the Bill a new clause laying a
statutory obligetior upon the Government to hold
an inquiry during the course of the year 1926-27
as to the extent, if any, to which further protec-
tion is peeded by the industry, and as to the
amourt of the duties and bounties which will be
necessary in order to confer that protection.

& In recard to the general question as to
whether the rates of duties and bounties provided
in the Bill are adequate, more especially in view of
the possibility of 8 considerable drop in the prices
of stecl imported from countries with a depreciated
currcncy, we are satisfied that the rates proposed
are gererelly sufficient. Any attempt to base the
ecale in accordance with the price cf the cheapest
grzdes of steel would place an urfair burden on the
consumer. We thirk that the only possible
remedy for grave fluctnations of prices is the
appiication of & system of off-setting duties for
which the bill provides. .

9. We next tumed our attention to the
question of recording protection to the Jocomo-
tive industry in India.”~ A mejority of our Com-
mittce, conzisting of non-official memberss, is of
opinion that s further careful examiration of
this question is necessary and should be under-
taken by Government:with a view to deciding
whether this industry fulfils the conditions re-
quisite to enable it to quaify for such pro-
tection. T ’ o

10. We thea examined various cleims which
were put before us for exemption from the pro-
visions of the Bill.

The first claim was advanced on behall of
Burma. We are, however, again by a majerity,
of opinion thst the claimsof Burma are no
greater than those wirich might be advanced on
belalf of other parts of British India ; aad ws
consider that it would be wrong in principle to
attempt to differentiate in the matier of customs .
duties between different parts of Eritish India.

We next discussed a suggestion that the ihcreased
daties should not be leviable on constructions!
and other steel ordered from abroad for specific.
works under contracts entered into befdre the
publication of the Tariff Board's report. Tis
consideration of this question involved the con-
sideration of claims on behelf of the Bombay
and Calcutta Municipal Corporctions f:r the ex-
emption of large quantities of ateel for which orders
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have been placed. We were, by a majority, of
opinion that, unless the operation of the pro-
tective scheme is to be indefinitely postponed,
it would be impossible to make exceptions in
particular cases, and further that, if any such
exceptions were recommended, it would be dificult
"to draw distinctions between the numerous claims
which would undoabtedly be made.

11. We then proceeded to a consideration of
the details of the Bill. |,

The Preamble.—We have adopted a sugges-
tion to amplify the meaning of tae expression
** discriminating protection ’’ by inserting words
indicating that the policy has been adopted
subject to the consideration that due regard
will always be had to the well-being of the com-
munity. The other amendment which we have
suggested in the Preamble is referred to in para-
-graph 7 of this repqr?.,,w o

Cleuse 2.—The ‘only amendment wkich ~ we
suggest in this clsuse is one of a purely drafting

Clause 3.—We have made a slight amendment
in this clause t) provide for the fact that, in the
case of certain company-managed railways, steel
rails and fish plates are made to specifications
whkich are approved, but not actually pres-
cribed, by the Railway Boaxd. *

The Schedule—We have made only one altera-
tion in the Schedule, namely the omission of Item
No. 155 in the list of articles liable to protective
duties. The omission involves a slight consequen-
tial amendment in sub-clause (¢) of paragraph 3
of the Schedule to the Bill. The effect of the
alteration will be to leave tin plates in the position
in which they were before, that is to say, they will
be liable to duty at 109, ad valorem under Item
61 of Part IV of the Schedule. We have carefully
conridered the , Chapter of the Tariff Board’s
report which relates to the protection of the
manufacture of tin plates, and the majority of
us think that the difficulties experienced by the
only company which it was proposed to protect
are due to excessive capital expenditure and are
R kT L S S

M. A. JINNAH.
C. A. INNES.
BASIL P, BLACKETT.
MOTILAL NEHRU.
W. 8. J. WILLSON®
V. J. PATEL.®
~ BIPIN C. PAL.*
M. RAMACHANDRA RAO.
. E. G. FLEMING.*

PIYARE LAL.

Lol such’as to warrant assistance from the
geveral tax-payer. .

12. We have carefully considered all the amerd-
ments of which notice has been given.” Our con-
clusions on many of these is set out in the fcre-
going paragraphs of this report. With tke excep-
tion of one such amendment, namely, the omis-
sion of Item No. 155 in the list of protective duties,
to which we have already referred, we have reject-

" ed all these amendments either unanimously or

by & majority. In regard to a series of amend-
ments suggesting that various bodies should be
constituted for the purpose of advising the Go-
vernment in the matter of off-setting duties, we
desire to say that we consider that the Lody most
fitted to edvise the Government in any such
matters is the Terifl Board, which has formulsted
the present proposals and is familiar with all
aspects of the subject. .

In regard to the amendment which su
the reduction of the'duties on galvanized sheets,
& majority of us consider that the revenue which
would be sacrificed would be out of proportion to
the advantage which would be derived by certain
se-tions of the commurity.

13. In addition to the amendments of which

notice has been given, we considered certain other . -

suggestions for the amendment of the Bill. In ~
the first place, we rejected a proposal for the
exemptior from protective duties of the articles
specified in Items Nos. 143, 146 and 133 (b), t.c.,
varivus agricultural implements, wire nails and
lizht rails. Our reason is that we consider it
pecessary to protect the various Indian com-
I'snies which have recently commenced the
maniifacture of these articles.

14. The Bill was publirhed in the Gazette of
India, Extraordinary, dated the 13th May, 1924.

_15. We think thit the Bill has not been so
altered as to require re-publication, and we recom-
mend that it be passed as now amended,

16. " We regret that our colleague Pandit Madan
Mohan Malaviya was prevented by illness from
attending our meetings.

MOHAMMAD YAKUB.
H. S. GOUR. |
A. RANGASWAMI IYENGAR.
K. G. LOHOKARE®
JAMNADAS M. MEHTA.®
CHAMAN LAL.

N. M. JOSHIL.* .
K. C. NEOGY.*

DEVAKI PRASAD SINHA®
S. K. DATTA.®

]

*Subject to minutes of dissent.

The 30tk May, 1924,
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MINUTES OF LDISSENT.

Althenzh we the  decicion of  the
Chairman riiine cvi of order anv propossis
10 safeeuiord the interests of werbers  beines
incorporated in this THIL we resnectfilly lew
10 point cat that we fail to nnderstand how
in any Bill intended to give proieccticn to an
industry  propesals to rroteet the emplovees
of 1hat industry can be considered to be irrele-
vant. Gn the contrary we feel that ne pro-
posels for ilic protection of an indnstry can
Fe compleie urnless they include at least some
to protect  the rieits and interests of the
workers emplaved i tiat industry.  The need
for inciuding clanses to serure recoerizien for
tie Labour Associations, for establishing the
proper nanchinery for the settiement of  dis-
putes between the cmaployers and the eingloyees
and making the grunt of bountics conditional
upon the emiployers satisfying Government that
the labour empliyed was fairly treated, s
epecially felt in ikis case as the Tata Iren and
Steel Company has Leen refusing for some time
to recognise the Jainshedpur Labour Asscciation

nreend

and  serme of the most serians gricvanpces
¢ he vorkers ot Jemshedpar s il remain unea.
dressel. Olir contention i borna ont by MM
. F. Andrews who recenmily. £t the resaoest of
seme of the Directers of the Company. kad gone
1o Jamshedpur and has reported in fuvour of
uneanditional reeoenition of the Jam-hedpur
Labanr Association and urginz the ifuliilinent
of tlie terms of the settlement of the last strike
#t Jamshedvur. We are very thankful to tke
Chsirman to have allowed the Commitiee io
discuss our propo-als and to have given it an
apportunity to show by the vote that a large
maierity was in favour of the principle of our
nroposals.
V. J. PATEL.
N. M. JOSHI.
JAMNADAS 3. MENTA.

DEVAKI PRASAD SINHA.
25ih Mey, 1924, °

The counirymen of Clive and Ilastings were
enrazed between 1760 #nd 3825 in kiiling and
did eventnally kill the indigenous indistries
of this country in the interests of the Britich
Manufacturer. The dissstrous results of that
process of destruction on the economie life of
India cre ton well known te require any specific
reference here. It is therefore not witheat sie-
nificance that a hundred Years later. per-
bhaps in A mood of Dbelated repenianee the
countrymen of the same twe groct inen bhave
launched a2 d:finite poliecv of fosterny and
promoting Swadeshi manunfacturing indasiries.
Of coure. the Select (‘nmmittee havz through-
out carried on their deitberations under the
conscion:n s that only sunch modifications of the
1:ill could Yie effected as were assented to by Gov-
ernment ; this is a position very far reuoved
from Fixeal Autonomy and practically the
whole fight fer achieving it remains to he fougit.

Coming to tire merits of the Bill it is cornraon
ground that jprotection to the Steel Industry
if it is to be given at all must be adequate ; but
there is no zgivement as to what meanure of
protection shionld ke calied adeguwsie.  The
Teriff wali thut is propoused in the DBiil is In
my opiriun ‘n.deyuaie both as regards rutes and
curation. 1t may be just ennugh to keep the
Tata Steel Co. alive but it wiil ceriainly not
attract f0¢-k enviad and the facter of internal
competiticn wiich slone can reduee jaices and
berefit the eensuimer is thas preeticaily elini-
nated. 1 aw ti.cielore of opinioa rhat tue wura-

tion of this Bill at any rate ought to be extendeld
up to the 31st March 1930.

Even if the protection given be adequate it
i< not desirable that the private manufacturer
should get rich and prosperous at the cost of
the public withont any correspondinz benefit
to tke taxpayer. It would be unfortunnte if
the result of this Dill were to be the errichment
orly of the share-holders of the companies con-
cerncd. Some scheme of nationalization of the
industry or of profit sharing by the State and
by the werkmen would be a most equitable
arranwsement. A very desirable alternative
would have been a provision in the BEili ziving
the State the option of purchasing the industry
within a certain number of ycars at a price to
be fixed by arbitration ; all these proposals
were tnfortunately defeated in the Selcct Com-
mittee by the narrowest majorities ; the refusal
of the Select Committee to exempt the steel im-
ports of 1he Bombay Municipal Corporativn for
the censtruction of the Tansa @'ipe Line
betrayed a thorough disregard of the special
equitics of the case.

Regarding the safeguarding of the inferests
of the workmen at Jamshedpur I have rppended
a joint minute with Messrs. V. J. Patel, N. M.
Joshi. end others. Subject to this I have sioned
the repori of the Seiest Committee.

< AMNADAS M MEITA,

29th May, 1924.

I admit t%e absoluie neees:ity of develeping
in JIndia ivivstries other thsn agriculture,
Itni 1 feel thai tbe methods by which this object
js sought tv I'» ackieved arc not the best 1rom the
point of view of the interests of the general com-
munity. lu (e case of a basic material like the
steel, a hizh import duty will aifect the prices
of the products of a large number of other in-
dustries and will thys become a tex upon the
cdmmen people of the country. Admiting that

this racrifice is necessacy in order to keep alive
en industry of nstional importance when its
castesce is threatened, it is but fair that, when
the industry recovers its prosperity, the common
taspuyer should derive the full Lenefit of that
prospenity. The proposed j.rotection by high
import dutics deprives the taxpayer of what is
thus due to him. Moreover, under this method,
the consumer is asked to pay a tax for the sake
of an industry but has no control over the man-



agement of that industry. I, therefore, feel that
the best method of protecting an industr¥, at
least a basic industry like the steel manufactur-
ing, is to take it under the control of the State so
that the irdustry will be run in the interest of
the community which will share both in its
adversity and prosperity and will have control
over it. Morcover, nationalisation is free from
several disudvantages incidental to the system
of high import duties. The burden of import
duties falls upon the consumer without any
regard to his ability to bear it. The losses
sustainerl under the system of nationalisation
can be met by placing their burden wupon
those who ae best able to bear it.

It is not necessary for us to state all the argu-
ments in favour of the system of nationalisation
in preference to the system proposed in this
Bill. But I content myself by stating my deep
conviction that instead of the proposals as con-
tained in the Bill Government ought to have
made a proposal to take over under the manage-
ment of the State the steel works at Jamshedpur.
At least the future interests of the community

ought to have been safeguarded by giving the
State the option to purchase the undertaking
after a certzin period. I regret that these pro-
posals should have been defeated in the Com-
mittee by a majority (8 voting for and 9.
against). But the fact that the majority had
only one vote more gives me a clear hope of
my view being acceptable in the near future.

I also regret very much that the Select Com-
mittee should bave thrown out the proposal which
certainly did not amount to nationalisation but
proposed to give some control to the Liegislature
and to the workers over the protected indus-
tries in order to safeguard all the interests in-
volved. I am also equally sorry that the pro-
pusal to allocate the profits of the protected in-
dustries among the capitalists, the workers and
the State should have met the same fate.

N. M. JOSHI.

29th May, 1924. ,

While fully accepting the policy of State
protection to infant or nascent Indian indus-
tries either by bounties or tariffs or both, em-
bodied in the present Bill, I am very strongly
of opinion that this Bill should also recognise
the additional responsibility which this policy
places upon the Government, as representatives
of the interests of the general population of the
country, to provide against the exploitation of
its natural and human resources by individuals
or capitalist combines, that has led to serious
consequences, economie, political, social and
moral in other countries. In this view I hold
it very strongly that the State has a right to
claim, in rcturn for the help which it offers to
these industries or capitalist enterprises, a fair
share (1) cf supervision, in the interests of the
general taxpayer, of their work, and (2) of their

profits over and above a certain perecentage.
I further lold it very strongly that the State
has no right to give protection to any industry
without pruviding for adequate guarantees that
these industries shall secure the fundamental
rights o! ihe labourers employed by them,
namely, the right to fair wages, the right to
adequate leisnre, suitable housing accommoda-
tion, special attention being paid to sanitary
conditicns and such like means of assuring
healthy envirorments, the right to association
and making collective representations to and to
negotiatc. through their associations or unions
with their employés in regard to matters affect-
ing their interests as wage-earners.

BIPINCHANDRA PAL.
May 29, 1924.

We do not agree to the finding of the Com-
mittee with regard to the case of Burma and
we submit that this Province should be ex-

We disagree 'with the conclusion sct out
in paragraph 6 of the Report. We consider
that the protection proposed should be effected
by means of bounties only.

W. S. J. WILLSON.,

E. G. FLEMING.
S. K. DATT.A.

cluded from the operation of the Steel Indus-
tries Protection Act.

E. G. FLEMING.

S. K. DATTA.
29th May, 1921.

DEVAKI PRASAD SINIIA.®
N. M. JOSHL
K. G. LOIIOKARE.t

*Subject to his separaic note.

tSubject to diserimination recommended in pare-
graph 292 of Fiscal Commission’s Report.




This B.11 has been introduced with a view
to pive protection to the steel indnsiry in
this country which has been rightly deseribed
as a basic industry. On the general question
of protectien vorsas free trade itself there is
likely to be very great dilference of opinion,
bLut since it is not necessary for us to discuss
this merely academic question we can dispose
of it by saving that neither protection nor
free trade can e accepted as absolutely the
correet economic poliey for any country to pur-
sue. In a country like India where the fiscal
powers of the Assembly are very much limited
znd where Indians are not free to choose and
to direct any pclicy thexv consider most suit-
1:ble for the incustrial development of their
country, I think that protection is not a very
safe weapon to wield. DProtection in order to
be of help to a conniry must Le zccompanied
Ly certain other factors which are entirely
beyond our conirol at present ; in the zbsence
of these factors protection may turn out to
be a dangerous weapon. This was also the
opinion of the late Mr. Gokhale.

I believe that this Bill is not intended to
usher in that policy of protection which Indian
publicists have clamoured for, nor to my mind
will it tend to malke this country self-sufficient so
far as iron and steel industries are concerned.
This is a Bill intended purely for the purpose of
giving protection to onc of the premier indus-
trial concerns in the country and nothing more.
I do not by saying so imply that the attempt to
give protection to the Tata Iron and Steel Com-
pany at Jamshedpur is in any way disereditable.
On the other hand, I consider it a patriotic
duty on the part of every Indian to save this
company from going to rack and ruin. But [
prefer to put my case at that, nothing hizher.

It is obvious that in any ecopomic policy
which we pursue the interest of the consumer
as a whole must be kept in the forefront. We
have to weigh and balance the disadvantages
which this Bill brings to the community against
the future advantages that the community may
hope to derive from the company which we are
endcavouring to save. The agricultural popu-
lation of the country is proverbially poor and
any additional burden imposed upon it is
likely to be felt very strongly. It is not diffi-
cult to imagine that the marginal sacrifice
which an extra cost in agricultural materials
such as kudalies, powrahx, hoes, ete., would
entail, would be considerably higher than any
marginal sacrifice which would be required of
the richer necticn of the community by an en-
hancement of the coxt of other articles. The
best form of taxation, whether dircet or iz-
direct, is that based upon the principle of
cqui-marginal sacrifice. My greatest objection
to this Bill thercfore is that it imposcs the
greatest sacrifice upon that portion of the com-
munity which is the least able to bear it. In
this view of the matter I would propese that
all articles required for agricultural purposes
should Le¢ excluded from the schedule to this
Bill. The same reasons would apply to iron
and steel shects thet are used for the purpose
of building houses by the poor and the *‘ lower
middle "’ classes of Bengal and sume other pro-
vinces. These alvo should not be subject to an
enhanced tariff duty. Wire pails would also
come under the same cetegory and they should

aiso not te taxed further. On tlie same princi-
ple Uowonld sngzeet that the enhancement of
tarif duiv on 1naterials required Ior the pur-
poses of 1he railways should be subject to the
conditien that the incidence of this tax should
no fall on 3rd class passengers—that is to say,
the Government should give an undertaking
that ratlwzy fzres for 3rd class passengers
wonld not be increased by reason of thils en-
Laneed aarift duty.

1 2 very doub:tful if in spite of thix Bill the
Tata Iron und Steel Company at Jamshedpur
would be able to keep its head ahove wwater.
One of the universal phenomena of economics
is that capital always flows into the protected
arca. In this case, as it would not be easy
to raise capital in this country. the natural
result wonld be that foreign eapital would Le
invested in the building up of rivel steel and
ircnh manufacturing companies. The report of
tliec Tariff Board mentions that there is already
rne company of the name of the United Steel
Corporation of Asia which is likely to start
work if conditions are advantageous. Any
such company which starts work at present
vould have several initial advantages.
According to the estimate of the Tariff Board
tl'emselves the assets of the Tatas are valued
in their boonks at 20 crores ; but the Tarift
Joard consider that abont 4 crores have 10
l.e written off and the valuation of the assets
vuuld come to between 15 and 16 crores. Now
any new company whieh starts work will start
with an initial advantage of 4 crores worth
of capital over the Tata's. It will also have
the additional advantage of improved
machirery and organisation. These things,
coupl:d with the fact that a foreign company
in India has a greater chance of . finding a
inarket than a purely Indian concern. would
make the position of the Tatas very shaksz.

'Phis brings me to my third point. namely.
what remedies I would suggest. To my mind
it seems that the least objectionable remedy
which can be applied to the present eonditions
is the grant of bounty to the Tata and other
iron and steel manufacturing concerns in
India. The Tariff Boird have dismissed the
question of bounty with a small paragraph and
have not cared {o investigate further into this
aguestion ; but I agree with Mr. Willson that
bounty would nnt be a more enstly remedy
tlan protection in the form of tariff [he
obvious objection to bcunty is that it meuns
un immediate, expense of about 60 lakhs of
rupees in the first ycar, which would o on
increasing up to 107 lakhs (this is roughly the
figure given by Sir Charles Innes in hLis
speech). It is said that the finances of ihe
Government of India would not be able 1n
hear this burden. But the sacrifice of 13
crores per ycar which these teriff proposaly
demand from the country is also the eoxt
paid by the country for protecting Tatas. Jt
is always much better and bolder to have
recourse to direct taxation ruther than to tax
the country indirectly. Indirect taxation
alwsys means that people have to paxr much
mopre than what the State receives. But the
rreatest advantage:in a system of bounty i<
that it would nnt artificially raise the price «®
commodities and wounld not disturb the laws
of demand and supply. As soon as we find
that the Tatas are looking up, ve shall Le
in a position to withdraw eur help and even
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fo demand a return of the suhsidy which we
Lave paid. This can of course he dane if we
make it a condition precedent to the zrant of
bounty.

As for the defects of the Compan= 1 do not
wish to emphasise them undnlv. Thev have
been referred to at pages 59, 69, 61 and 62 of
the report of the Tariff: Board. and rlithonch
the Tariff Board heve in the end given il:e Tatas
a certificate of efficiency one cannot he!p ihink-
ing that all has not been we]l with the n1pace-
ment of the company. But I preier to 1.ke a
chariteble view of the question and wonild not
make these causes any reuson for penslising the
company. There is however one immnortant
thing to note,in this connection. and that is the
condition of labour. On this question L. alcng
with others, have appnended a separitte note
drawing attention to the necessity of redressing
the grievances of labiur but there is one point
which I wculd like to add and that is the gues-
tion of Indianisation of the higher sta{f. The
Company it seems have proceedel much more
lethargically in this matter than the Government
of India and there are many offices at present
occupied by Europeans or Americans which
eould very we!l have Leen given to Indians. Bat
these are matters of dctail.

I 2m not unaware of the fact that wy suz-
gesiions wowid matilate this Bil consicerably

end mav mrke it ineffertive for the purpose
which it is intended to meet. But I am verv
gtrenz on one point, viz., that the inlerest of
consumess and f the pocrer section of the com-
munity must nct he made a holocaust at the .
altar of Capital. T shall he very sorry if the
Tata Iron and Stecd Company go to the wall,
but I do believe that the needs of the pcor and
the demands of the consumers generally are
more impcriant than the pecessities of one cor-
poration cr company. Al my proposals®there-
fcre are for the protection of consuwmers. As
for the Tata Jron and Steel Company ¢f Jam- -
shedpur, I consider bounty as the rroper
rewedy. Over and above the grant of Loun'y
the Government of India should gaarantee to
the Tatas the market provided by the State, and
all articles of ircn ord steel purchasad Ly Gov-
crnment, Railways, or pnblic bodies should Le
those manufactured by Indian companics, pro-
vidad the prices charged not exceedingly bigh.

Protcection once given tends to expand and to
make itself perpetual. This is what the history
of other countries teaches us. There are also
other political evils which Protection brings in
its train and which we would not like to see
traniplunted to this country.

DEVARKI PRASAD SINHA.
29tk Mey, 19°4.

The principle of protection is an outceme
_of nationality. It is an absolute necewity
that the claims of the natives of a coumry
must receive foremost consideration in any
Jerisjation offering protection to any industry
in that country. It pzins me to see that the
present Bill does not safeguard the interesis
of Indians a3 against the forcign manufacturers
behind the tariff wall. The Bill is one wi'ch
has ail the features and disadvantages of Free
Trade to India and yet adds to the burden of
the consvmer by the import dutics and boun-
ties.

India desires ' protection to indusiries
managed, and owned by natives of India.
The couniry cannot thirk of tic idea of a
large rumber of purely foreizn manufacturcs
establisking in India, to take advantage of
tie tarilf,—the burden of the pcor—and yet
take eway the profit of an industiry doprivine
the country of her wealth. The presvnut iiil
does not avoid this exploitation by foreiur
industrialists, nor does 1t impose any restric-
ticns on them. Such manufacturcrs, in
addition to the inducements offercd by tha
tariff, have further advantages of low incone-
tax hcre than what they have to pay in their
own covn.rirs, and the henefit oi cheap l:bour
in India. They are thus to be piaced in a
better pasition in Indie, and the BDill therelcre
offers tl.em a practical invitation to come a1l
exploit India and be in possession of such a
besic industiry as stecl manufacture.

The Fiseal Commission have distinetly laid
down in para. 292, the conditions under whieh
Indinn tex-payers’ money iz _to be devoted
to the stimulaiier of an industry, and :the
Government of India had distinetly eiven an
assurance during the cour<e of a debate in
the Assembly on Mareh 1922 a repeated
assurence '’ in the words of the Officicl Mem-

ber. The Ilon’ble Mr. Chatterjee *¢ that mo
concession should be given to any firms in
regard to industries in India, unless such firma
have a rupce capital, unless such “firms have
a proportion at any rate, of Indian directors,
and unless such firms allow facilities for

Indian aprrentices to be trained in their
works ’’. This assurance the Bill proposes to
shelve.

In the zeel, therefore, of aiding one Indisn
firm, we have been overlooking the imm:nzn:
aad immedicte chances of foreign industrialists
taking the advantage of the Indian tax-
payer’s money without a commensurate or
even a less proportionate return to the country,
Tacre are firms of foreign capital and manage-
nment alr2ady in the field, with the-necessary
conceszions of coal and iron ore fields from -
the Government of Iadia. They are pre-
pared to run in the ficld at a short notice
The capital of these foreign companies iy
more than four times that of the omly native
concern—the Tatas for whose present neuvd
the Bill is being pressed without any safety
aziunst immedizte denger of permanent foreign
explditaticn in the future. The future political

and ecoromic disadvantares of the burden of . -

such basic industry in India to be in forcign
hands urz far greater than the immediate gain
in saving the Tata.

No future legiclation can touech them or their
growth, and a pcrmenent burden is being
created to-day. To allew the Rill therefsre
to pass without any 2dcqunte provisions for
a proportion at least of rative capital and
managewment in the industry to be fostered hy
the taxpayer’s money is to create a most
disadvantag=ous burden to the country,

1 do rceognize that the PRill cannot become
law unless the Government of ]ndia and the
Legislature agree. The anxiety of tihe



Assembly to tide over the present impending
catastropke of the failure of the Indian eon-
cern—the Tatas—is the only incentive to a
consent to this Bill, though the desire to have
adequete saleguards agammst exploitation at
the Lands of foreign industrialists i1s not les:
keenly felt. To shelve the question in this
particular Bill with a hope to reme¢dy the evil
by some future enactment is to avoid the
responsibility  distinctly laid down in ihe
Fiscal Commission Report (para. 292), and
take a step retrograde in the advance alrcady
made by the previous legislatures in fiscal
matters. Besides, subsequent legislation will
not help the case then. To add to this, that
Government of India should take advantage: of
this neccessitous position of the members in
this respect—to sty the least of it—clearly
speaks apainst the professed sincerity and sood
intentions «f the exccutive in India, when we
consider the repeated assurances given by the
Goverament thcmselves on various occasiouns.

I wouid therefore request my Honourable
Friends to be prepared to svffer the immedizte
e\il of ertastrophe of the failure of an impor-
tant indigenous ‘enterprise at the hands of the

Government rather than create an infinitely

greater burden on the country endangering her
future pelitical and economic existence, and
pray they would not press for the Bill without
adequate provisions, such as my amendment
provides re the condition of rupee capital and
registration of the manufecturing firm in
India and the management to be half Indian.

The Fiscal Commission Report. para. 292, lays
it down distinetly, but it was ruled out of
order in the Select Committee, as being out
of scope of the bill

If. however, the Bill vet gets through with-
out it I would at least request omitting rails
under 30 lbs. a yard and fishplates therefor
from the tariff schedule or allowing the item
a bounty as the one of heavier weight in cou-
sidcration of the fact that the need of the
country for subsidiary and feeder narrow gauze
railways is urgent for developing the remo‘cr
districts. Without such a provision the poor
acriculturists of the country will suffer buth
ways in petting proper price for their prodiice
in addition to the burden of the protectioi.

K. G. LOHOKAHKE.
29th May, 1524.

~ The first question I have to deal with is
whether a case for protcetion of the sicei
industry has bcen made out by the Tariff Bouard.
It is admitted by the Board that the stecl
industry in India possesses advantages not en-
joyed by sny other country in the world. - It
18 admitted for instance thet Indian iron ore
ean be mined more cheeply than in any other
eountry ; that although the quality of coal
used in the manufacture of steel is somewhst
inferior yet its cheapress is undoubted ; that
Indian steel industry is distinetly at an advant-
age over other countries in the matter of trans-
port facilities in the supply of its raw
materials wkich are mostly to be found within
a radius of fiftv to a hundred miles of the
works ; that even in respect of the supply of
fluxing materials India economically is at no
disadvantage. The result of these importaut
natural advantages is that India produces,
according to the estimate of the Tariff Board,
pig-iron ‘‘ more cheaply than any other couniry
in the werld ””. Couple with this the un-
doubted fact that Labour in the steel industry
is paid atrociously low wages and we have a
picture of &n industry which should reasonabiy
be in a position to ccmpete most - favourabiv
with similar inGustries abroad. And yet the
fret remains that the Indian steel industry is
nnable to do so. YWhat then are the basie
rcasons for this inexplicable state of afairs ¢
The Tariff Board remarks that although the
natural advantages are undoubted yet thesc
advantages are lost *‘ owing to the higher cost
of the subsequent processes’’. This then is
the conclusicn—that hecause of the lack of
efficiency in the technical management of the
higher processes the consumer and the tax-
payer are called upon to pay the price of
sustenance and support to the great capitalists
of India.

I eonfess T am unable to agree zither vwith
the. economics cr the ethics of an argument
which if pdmitted wonld heavily burden the

already poverty-stricken masses of thi« country
whose average per capita income is reckoned
to be no mere than one anna per day, without
st the same time affording some adequate com-
penszation for the sacrifice sought to be imposed
upen them.

Nevertheless even if it were granted that
the steel industry which is admitted to be of
primary importance for the purposes of national
defence, which everyome is anxious to e¢sll a
national industry and yet anxious promptly
to forget that it must reallv be made national,
weuld die a specdy death but for state assis-
tance, which in this case means the imposition
of an incalculebly heavy burdem upon the
pror. the obvious.plan would be to nationaline
that indusiry in order tkat any countervail-
.ing advartages that mey heresfter arise should
be made available not for privete monopolists
but for the common people of India. Without
this plan it would _be nothing short of the
economic arsassination of the masses. Not to
adopt this plan would be equivalent to taking
up the position of the hanrrman who said te
Don Carlos ‘‘ I shall assassinate thee : but it
ir for thy gend.’”” In this matter I take my
stand upon the terms of the Resolution which’
bronght forth the Tariff Board inquiry. It
says the principle of protection is to he applied
‘“with due regard to the well being of the
community.” 1 fail to see how in strengthen-
ing the hands cf the powerful eapitalists of
India, in creating a virtual monopoly for them,
In handing the consumer to their moncpolist
mercy, in burdening’ every man, woman and
cluld. in India who will be affected both directly
and indirectly, the supporters of the Bill in its
present form are paying any regard whatsoever
to the well being cf the community. Already
one memorandum submitted to Honourable
Membe.rs states that three steel concerns,
eEeludmg Tatas, have combined to chares
25 _per cent. more for their pig-iren to the
Indian consumer than their export guotations.
The State is making, if the Bill is paised, a
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handsome present to the momnopolists to the
detriment of the interests of the masses uuless
the State in this case takes up the position of
a monopolist itself.-

I1. Politically the history of Protection is no
doubt wrapped up with the history of the
" growth of a spirit of Nationalism—a fact
which explains the vehement demand on the
rart of the middle classes and the manufactnr-
ng classes for its adoption in India. But it
is equally true that the interests of the maxses
have been ignored in so far as they conflict
with the interests of the clisses. If gnsteuance
and support are to be given to the steel industry
in India let that be done for the benefit of
the masses and not for the benefit of the
profit-making private producer. Not Pmtec-
tion sans phrase, not subsidies and bounties
without condition but nationalisation it secms
to me is the only metk:icd which can secure tkis
end. That this proposition was defeated in
the Select Committee by only one vots gives
hope to its supporters.

" IIL. The question has been raised of applying
Protection with diserimination, that is, only
to those industries which are Indian hoth in
capital and in management. Although no
doubt the disadvantage of foreign shareholders
and bondholders drawing regularly their ihte-
rest and their dividends out of the country with-
out any return is obvious, yet obvious also is the
fallacy which considers that capitalists inter se
1°~ognise any national boundaries. We must
Jook upon these not as national heroes but as
international brigands.. Even the Tata Iron and
Steel Company shews a debenture list of
pearly 44 crores mostly in the hands of foreign
bondholders.

IV. But the question most vital to an examina-
tion of the Bill is the question of labour. The
Honourable the Commerce Member is in favour
of protecting the steel owner, not so the steel
worker. Whereas he would assist industry un-
able to stand upon its own legs, he can see no
logie in assisting & Trade Union similarly
placed. Whereas he is in favour of forving an
enquiry into the conditions of ar industry, he
can see no reason for forcing a similar cuquiry
into the conditicns of th: workers cnguged in
that industry. The Honourable the Commerce
Member is a Protectionis{ qua industry and a
Free Trader qua labour. e have claimed, and
we are supported in this view by a majority of
the members of the Select Committee, that the
interests of the workers engaged in Lhe Stecl
lndustry should be safeguarded in this Bill.
Human lives are more important than dividends,
the welfure of the workers is more imj-ortant

than the welfare of absentee eapitalists whn owe

‘ their position to the  exploitation of }uman

labour applied to land. Can there be ary doubt
that it is a short-sighted view which secks to
protect industry by excluding from the scope
of its protection the worlkers who ma¥e that
industry possible ¥ It is a common cliché that
the welfare of the workers is wrapped up in
the welfare of the industry although 1he con-
ver<e 07'tnia statement is almost gencraily lost
sight of. Even the Tariff Board report the
losses suffered by the Tata Iron and Steel Co.
as a result of the discontent prevailing aniongst
the workers at Jamshedpur which led thexm
twice in recent years to resort to the sweapon of
a general strike. It is for these reasons that
we suggested :—
(1) the recognition of the TUnicns of
workers engaged in the steel :ndastry,
(2) -1ke appoiniment of Coneciliation Boards
for the seitlement of industrial dis-
putes arising in the industry,

(3) 2n economic ecquiry into the con-
ditions of wage-earners engaged in the
Steel industry with a view to the ame-
lioration of such conditions.

My conclusions therefore are -—

(1) that the Tariff Board have made out
" no cuse for Protection but merely a
case *‘ for the higher cost of tabscyuent
processes '’ in the manufacture of steel
although even here the Board have
failed to draw the imevitavle conelu-
sion. And I make a present of this state-
ment to those who talk giioly of tne
‘* inefficiency ’’ of lndiamn Labour as
compared with the efliciency nf *‘ im-
ported labour ’’ engaged in the *‘ sub-
sequent processes '’ ;

that I am unable to support tke Bill
without the safeguards of nationalisa-
tion taking as 1 do my stand upon the
interests of the taxz-payer and the con-
sulicr wio are being detivered ‘nw the
hands of monopolists whose eoncern is
not the weil-being of the community
but the security ot their profits ; -

finally that the present Bill delcats its
own purpote since it seeks to protect
industry without at the same time seek-
inZ to protect the interests, riznis and
liverties or hundreds of thousunds of
workers engaged in the production of
steel and the raw materials necessary
for its manufacture.

(Sd.) D. CHAMAN LAL.

(3)

1 regret that the Select Committee have not
agreed to an amendment proposed by me, in
which 1 sought tv exclude galvanised sheets
below 7'r (one-forty second) inch in thickness
from the scope of the enhanced import duties.
This would leave galvanised sheects of the corru-
gi'ed variety of less than 23 standard gauge—
which are in very general use for building pur-
poses even among the poorest classes—subject to
the existing import duties. Our annual require-
ment in galvanised sheets is estimated at 130

thousand tons, of which not a single sheet has
so far been manufactured in India. It is ex-
[eeted, however, thaet the Tatas will be able to
turn out a total of 18 thousand tons at the end
cf the third year of protection, and at Jeast 132
thoiisand tous would still heve to be imported.
O the principles laid down by the Tariff Board,
this item appears to me to be a fit subject for
bounties, and not protective import duties. 1t
may he pointed out that in recommending am

_iucrcase of duty on this item, the Board had
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a:imittedly no reliable data ax tn the likely enst
of manufacturc. The Tatas estimated their
vorks cost at s, 194 per ton. exclusive of over-
hiead charges nnd profits.  And the impori price.
as given in the tariff valuation. varies hetween
. 306 and Rs. 425 per ton. The average differ-
ence between the works cosis and the tariff valu-
atior would be over Rs. 100 per ion. 1t should.
in this connexion, be remembered that galvanisad
shests come very largely from Great Britain, and
the dacger of price-cutting in thic cave i
much less than in the case of continental com-
y-+aion. We are not assured that this differen-e
i3 not enough to protect this produst azainst
I'ritsh competition. It is. thercior:, difficult
for vne to agree to the proposed enhancement
on duty on gzuges more than 23. 1 am. how-
ever, alive to the fact that the items that 1 want
to luuve out, vonstitute the buli of the import

ef gxlvaniced skeets. And the finaneia]l result
of 1wy amendment  wounld be 1o reduce the
es.iuiated inoresse of customs reveaue by over
ten iaukhs.  In so far as it proposed to find ihe
revey necesiary for giving  hounties under
cicvsos 5 and 3 of the Billl out of this estimatel
werease of enstems: roeveaue, this reduciion in
neecipis will pliee Government in a difeult
nestiier. JF this item of  inereased  dutyr is
Justified on this ground. it is a case of ordinary
rmu-meement of taxction £ r putting Govern-
men: In funds 2nd cann.t Le justified as a
weasure of proiection.

1 wmay aud that the thicker variety of galvan-
tw-d sheets would, under my amendment. remain
subject to the proposed enhancement of duty.

E. C. NXEOGY.
May 20th, 1924.

The Bill nnd the procecdings in the Assembiy
and the Select Committee thercon ought to
convince those who were jubilant over the
recommendations of the Joint Committee of
bcth Houses of Parlinment in rexard to fiscal
zutonomy that fiscal freedom without political
freedom has no meaning. Any propesal for
the protection cf #ny industry emanating from
the Government of India puts the Assembly
-~ the horns of a dilemma. The Ascembly
must either sccept the Bill as it s?ands or reject
it altcgether. No modification for the purpose
of making the proposed protectior real and
cvfTective can be made unless the Government
choose to agrce. Under the Government of
India Act and the rules made thereunder, the
President claims _the right to rule out any
zmendment suggesting increased duty or
which in his opinion goes outside the scope
cf the Bill. But, even if the President were
to allow such amendments on & more liheral
interprctation of the Act and the Rules and
the Assembly passes the Bill in the amend:d
form, the Government would render the Act so
passed nugatory unless they themsclves are in
sgreement with the proposals. It goes with-
out saying that the Government cf India are
not at sll likely to agree with the .issembly
in any prcoposal recarding tariff wkhich does
not find favour with the Briiuish Government
to whom they are responsible. If the Govern-
ment of India were responsible to the penple
¢f India. they could disagrec with the Assembly
cnly at the risk of dismissal from office.
Unless, therefore, the Government ¢f India are
made responsible to the pesple of India, it is
umatural to expect them to agree with the
Assembly in any proposal which goes against
the interests of the Britishiers however bene-
ficial such a proposal may be to the people of
India. I quote belcw the text of the recom-
mendations of the Joint Committce on the
subject of fiscal autonomy for a fuller under-
standing of whbat I say in this note :

‘‘In tbe opinion of the Committee, thercfore, the
Secretary of Stute should, as far as possible, avoid
" interfcrenee on this sabject whem the Governwent of
lndin and its Legislature are imn agre:ment and they
thisk that bis interventiomn whem it does take pluce,
shoeld be limited to safeguarding the internatiomnl
oblgutions of the Empire or any fiscnul arraneements
within the E:mnpire to which His Majesty 's Goverament
is a party.”’

The Government of India have rcfused tn
tceept any snoeestion for the improvement of
this Bill as will be seen from what follows.

(1Y The ste:]l industrv is ‘a national in-
dusiry and is of special military value being
essertial for natioral defence. Some of 1.5
thourht that the industry should therefore be
nationalised. In my opinion this was the
mest opportune occasion for any Government
that cares for the welfare of the people to take
over th= concern and run it on behalf of the
State after putting high tariffs against import.
The quesiion was discussed in the Select
(Committee and seversl members favoured :ihe
idea. The Government, however, rcfused to
accept the proposal.’

(2) Arother important proposal was thet a
clause shculd te imserted in the Bill that the
State s:ould take over the profits of the. con-
cern in excess of a certain fixed perecatage on
the capital £1:d also for a share in the manage-
ent. This propo:al was lost by the vote of
the Chri:man of the Comumittee. Bat, as I have
slrcady poinied out, the carrying of these pro-
posals cither iu the Select Committee or in the
Assemliy would rot take us any further -0 lonx
as the Governi:ment of India do not accept them.

(3) Then, again, some of us put forwari
end cyrried by 11 votes against 4 in the
Seleet Committee certain proposals for the
improvement of the condition of tke labLaur
engaged in the steel indusiry. These propus..ie
have been detziled in the Minute of Mr. Joshi,
Diwan Chaman Lal and others. I have put
my signatures on that Minute and therefore [
need not add any comment om this sub;cet
here except soying that the Government of

India have refused to accept this propusal
alse,

(4) It was also proposed in the Seleet Com-
mittce that a clause should be inserted in the
Bill providing that the Government shaull
have the option of acquiring the concern st
Jumshedpur at a certzin price at the end cof
a certain period after the passinz of the Act.

This proposal was also not aeceptable 12
Government.

(5) Pundit Madan Mohan Malaviya in his
speech on the Bill in the Assembly stated that



the Bill was a standing invitation to foreigm
capitalists to 'start similar concerns and, unless
proper safeguards are provided in the Bill
against such an inroad, the purpose of eu-
couraging Indian industry will be frustraied.
In fact, he had expressed his suspicion that
several such foreign concerns are about to
be started in anticipation of this Bill being
passed into law. In the Select Committee T
proposed that it should be provided in tie
Bill that no company, firm or other person
engaged in the business of manufacturing
steel shall be entitled to any bounty unless
Government are satisfied that three-fourths of
the capital invested in the concern is Indian.
This proposal was also opposed by the
Honourable Sir Charles Innes on behalf cf
Government.

(6) Apart from the question of nationalisa-
tion or profitsharing or protection of labour, I
am convin:ed that the protection proposed to be
given is bovelessly inadequate. 1 will cite only
two instanc2s in suppert of this view.

- (a) Structural shapes.—The Tariff Board id
paragraph 110 state that they propose a duty of
Rs. 30 a ton and remark that a somewhat higher
duty would be required to raise the sellng
price to Rs. 180. The reason why they have
preferred in this case to take this lower fizure
is that their proposals about rails in paragraph
116 will, at any rate in the first year, give the
‘manufacturers rather more than Rs. 180 a ton
It seems that the Taciff Board have thoughrt
that Rs. 187, that is Rs. 7 above the averaze
that this Company would be getting for ruils,
would compensate it for the Rs. 5 under the
average that their proposals would give for
structural shapes. The Government bhzve ac-
cepted this recommendation and proposed a
duty of Rs. 30 a ton on structural shapes. The
company, as I will show in the next paragraph,
is not likely to realise anything like Rs. 150
Fer ton on rails this year and if that he so
the duty on structural shapes should have
been put higher than Is. 30. ’

(b) Rails.—The totz2l estimated output of
rails of this,company for the current year 1s
83,000 tons. . The total quantity which the com-
pany is bound to deliver during the cuorrent
veur in pursuance of contracts is over 94,000
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tons. The average rate at which that quantity
will have to be delivered will be only Rs. 122.
Therefore, even with the bounty of Rs. 32 that
the Bill proposes to give, the total price that
the company will receive for its rails will be
Rs. 134 as against Rs. 187 that the Tariff Board
thought the company ought to receive. 1 therc-
fore maintain that bounty on rails for the cur-
rent year should be raised to such a figure ax
will give this company an effective rate of
Rs. 180 per ton if the proposcd protection is to.
be of any use.

1 have thus shown that both in respect of.
structural shapes as well as rails the Bill fails.
to make adeguate provision. It is also not re-
cognised that the company will have to suffer
most severely from accumulation of stocks
already imported at present import prices and
the prevailing rates of duty which together make
the value of such stocks far lower than the aver-
age fixed by. the TeriT Board. It is also to be
noted that until these acenmulation are worked
off the company has very litule prospects of
reaiising Rs. 180 average for its own products.
It is also not re:lived that the need of the eom-.
pany will be the grcatest in the first year be-
cause it will take tiire before it brings its full
plant into operation and thereby reduee costs.
I do not understand why no increased duty is
proposed on rails. By the time the full plant
comes into operation hugze quantitics of rails
might be dumped into this country and it will
be difficult for the company to compete. It is.
well known that about 100,000 tons of rails are
imported from Britain. In fact, the bulk of the
requirements of this country in respect of rails
is met by British import and it is significant that
the Bill omits to propose any increased duty on
such import. . ’

For these and other reasons I am convinced .
that the protection proposed in the Bill is in-
adequate ; but, as I have already pointed our
80 lonz as the Government of India are not
responsible to the people of this country, the
Assembly will have to deal with such half-
hearted. halting proposals which will lead us
nowhere in the direction of effective protection
of Indian industries. The only remedy there-
fore is responsible Government. ' '

V. J. PATEL..

I am opposed to any protective tari¥?. If
protection eannot be given by bounties, in the
present stage of development I do not think
that protection should be given by a high tariff.
This leads me to snggest that the Bil), as
aincnded by the Seleet Committee, should be
cireulated to all Local Governments and might
be the basis of discussions in the Provincial
Lezislatures, municipalities =and district
boards, as well as public bodies of all kinils,
not merely those concerned with industrial or
gomuercial interests. It is the consumer whom

¢

we desire to protect. In the words of the
‘resolution passed by the Assembly on the 16th
February 1923. ¢ the prineiple of protection ’’ .
it said, ‘‘ should be applied with discriminetion
with due regard to the well-being of the com-
munity.” 1 fear that the interests of the
consumer have not been token into account.
Ho has not even had a full opportunity to
make his wishes and desires known, apd with-
out this information, to my mind it is dis-
astrous to proceed further with the Bill.

S. K. DAT A,

.~
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{Ag AMENDED BY THE SELECT COMMITTEE.)

{Words printed in italics indicate the
amendments suggested by the Com-
mittee.)

A

BILL
TO L]

Provide jor the foslering and development of the
steel indusiry tn British India.

WUEREAS it is expedient, in purruance of the
policy of discriminating protection of*industries in
British India with due resard to the well-being of
the community, to provide for the fostering and
development of the steel industry by increasing the
import duties leviable on certain iron and steel
articles and by enabling bounties to be granted to
manufacturers in British Indis of certain such
articles, and to detcrmine the duties and bounties
wkich shall be payable in respect of such articles
during the first three years of the application of that
poiicy lo the said sindustry ; It is hereby enacted as

foliows :—

1. This Act may be called the Steel In-
' d tection)” A
Short title. 13;27 (Protection)” Act,
2. (I) To section 3 of the Indian Tariff Act, VIII of 1594
1894, the following rub-

Amendment of Act :
an:'; m o section shall be added,
namely :—

“(4) If the Governor Generalin Council is
satisfied, after such inquiry as he
thinks necessary, that articles of any
lass chargeable with duty under Part VII
of the Second Schedule are being import-
ed into British India from any place
outside India at such a price as is
Lkely to render ineflective the protec-
ticn intended to be’ afforded by such
duty to similar articles manufactured
in Indja, he may, by notification in :
the Gazette of India, increase such :
" duty- to such. extent as he thinks
neocssary either generally or in respect
of such articles when imported frem
or manufactured in any country or
countries specified in the notifica- '
tion."” - o
(2) In the Second Schedule to the same Act
tkere shall be made the amendments specified in
the Schedule to this Act.

(3) The amendments made by sub-scction (2) shall
havs effect up to the 318 day of March, 1927,
8. On the production by any company, firm
¢« or other person engaged
Bounties cn steel mils j, the busineas of manu-
and fisheplates. facturing steel of & certi-
ficate granted by an officer authorised by the
Governor General in Council by order in writing in
" this behalf that such copany, firm or cthar per:on
has on a specified Cate, not earlier than the 1st day
of April, 1924, con:pleted the manufacture of any
tteel rails of & weight per yard of not less than 30
pounds avoirdupcis or of any fish-plates suitable
for use ‘with such rails, and that the rails or ish-
lates have beea wholly manufsctured in British
Fndia from materipl wholly or mainly produced
"HISCBR V. i
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from Indian iron ore and comply with any specific-
ation for the time being prescribed or approved by
the Railway Board for steel rails or. fish-plates, as
the case may be, the Governor General in Council
ghall cause tosbe paid to such company, firm or
other person a bounty in respect of such rails or
" fish-plates at the following rate, namely :—

(a) Rs. 32 per ton o’ rails or fish-plates the
.manufacture of which has been comp-
leted before the lst day of April,
1925;

(b) Rs. 26 per ton of rails or fish-plates the
manufacture of which has bexn com-
pleted on or after the 1st day of April,
1925 and before the 1st day of April,

1926 ;

(c) Rs. 20 pertonofmﬂsorﬁshplatathe
manufacture of which has been com-
pleted on or after the 1st day of April,
1926, and bgfore the 1st day of Ap:il
1927. .

4. (I) The Governor General in Council may,
in each of the financial

Bounties on nil®ay, yeqrs commencing on the -
wagons. 1st day of Apnl, 1924,
1925 and 1926, pay such sum, not etceedmg seven

lakhs of rupees in any one financial year, as he ~

thinks fit by way of bounties upon iron or steel
wagons in respect of each of which he is satisfied—
(a) that it is snitable for the public carriage

of animals or goods on a railway in

India; and
(%) that a substantial portion of the com-
- ponent parts thereof has been mann-

factured in British India.

(2) The Govenor General in Council may, by
potification in the Gazette of India, prescribe the
conditions subject to which and the manner in -
which such bounties may be p::ld

5. The Governor General in Council shall, before
N the 31s! day of March, 1927, .-
Statadory sngeey. cause to be made by such
persons as he may appoint sn this behalf an
snquiry as to the extent, if any, to which & 1is
necessary o continue the prolection of the steel
tndusiry and as to the duties and bounties which
ore necessary for the purpose of conferring such
prolection,
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irocYa Lol ot Tore T, alrir the words
2107 tae wood “rLoz-protectuve” snad ke

2. ’Tr‘r item Mo, €3 the {cZowing shall be euh-
SLIULC, SLL Y —

€ T rq- , U St
ddvoan gea Ve

,, cn7ie. ohennel and tee not otherwize
spetdiea (see o, i1

, Llar ard red not ortherwise specified
(2:¢ No. 14D).

pic.
,,  ice bowls”
3. 1t liem No. 61—

(a) the secnnd peragraph begmmng with
tle sizue aad words ¢ bezms,

” 2”
joiars, pilars, m:ders end other struc:
Tl sicpes” apd ending with the
g

werag © door and winadow fittings and
the ke ; {soc No. 50) " shell be omitted ;

(b) afier the words *“ nails, 1ivets and washers
2il snms @ the wosCs * pot otle-wiss
epccinel (s26 No. 146)” sbali be

1nRerT -‘L ’

(c) after the words *“plogs, valves, cocks and
the like” the words * excludmg pipes,
tebas and fittines therefor otherwise

g specifed (sce No. 147)” shall be
tusevted ;

() for the worde “IRON OR STEEL, reils
‘chairs, siecpess, beating snd fish-
r-zzes, spikee (commonly known eas
dor-sv.u.--), ewitches &nd croesicgs,
other than those described in No. 63,
also lever Loxes, clips and tie-bavs ”
the fmlomng shell be substituted,

“ Inox CR sn:m., reilway track material not
otlervise precified (sce Nos. 63 and

133) u‘.'!xdl._g Loz r'....Lg tlate, slecpers

ead fustenm:s therelur, and lever 00Xxes,

w » tramwavtrack mateciel, including rails,
fish-pic ;es, tie-bars, ewitches, cro.a-
mcs 62d the Lke n.eter.als of shenes
end  sizes epecially edapted for wam-

Way wucks ;

(<) sf-er th e worls ..o-*‘s anc patea, il
sorts ' the vords ** not otherwise €peci-
fied (66. Noa. 14:, 138, 139 and 155)”

shall be meeted

() for tue werda © \\'i‘e, incIndiag feucirg-
wire, Viino-wire and w:ra—rope, bus
excluding wire-netting (:22 No. 7 o°"
the words  “ bacbed and strandaqd
feariag-wire and wire-ro3.a” ghail he
sulslituled.
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4. For Item No. 62, the following shall bs
substituted, namely ;— .

“ 62. StEEL, angle and tes nit otherwise
specified (see No. 151),
» bar and rod not otherwiss
epecified (see Nos. 152 and
154).

» alloy, crucible, shear, blister
and tub, all kinds, and steel
for springs &nd cutting tools
made by any process.

»» ingots, blvoms and Lillets, and
_slabs of a thickueas of 1}
inches or more.

‘,, expanded metal.”

5. In Item No. 63, for all the words boginning
with the words * cylinders, girders and other
material ” and ending with the words “ other
materials for fencing” the following shall be
substituted, namely :—

. “sloepers and fastenings therefor; bearing
plates, fish bolts and nuts, chairs,
interlocking apparatus, brake-gear,
couplings and 'springs, .eignals, turn
tables, weighbridges, carriages, wagons,
traversers, trollies, trucks, and com-
ponent parts thereof; switches, cross--
ings and the like material made of alloy
steel ; also cranes and water-tanks
when imported by or under the orders
of a railway compaay .

6. In Item No. 87, for the words “ cONVEY-
Axces, including” the words ‘ CONVEYANCES
not epecified in No. 143, namely,” shall be
subetituted.

7. After Part VI the following Part shall be
added, namely :—

] “PART VII. .
Articles which are liable to protective duty at
special rates.
TChit or
Ko. Name of Article. method of | Rateol daty.
asscasment.
Articles wholly or ma
warufactured.
‘CONVEYANCES.

112 COALTmﬁ;pln'wlnd Ad valorem | 25 pec cont.

adapted to be worked

manual or animal labour and if

made mainly of iron or:;;eel;f

sud compoaent parts

made of iron or strel.
CUTLERY, HARDWARE, TM.
PLEMENTS AND INSTRU-

MENTS.
143 | Picxs, kodalies, powrahs, mamoo- | Ad valorem | 25 per cent.
ties and Loes,
METALS—IRON AND STEEL. |
144 | Innvw, angle, channel and tee— | Tomn i Rs. 20.

(s) not fabrisated, kinds other
than galvanised. tinned or ‘
Icad costed or Crown or ,
superior qualitios ; ) )
(d) fabricated, all qualitics oo | Ad va'oremy 1S par cent.
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